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4 	L11.94 None present for the petitioner.  
Adjourned to 16.11.1994. 	i 
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16.11. 4 	The learned counsel for the H1 	I 

pet it loner c one ede s that this Tribunal tlrr 	4  
has no jurisdiction to hear this applica J. 
tion as C.R.P.F, personnel is involved 
in this 	pplication. He further states 

that he has already filed writ petition 
 before the High Court and he seeks W 

permission to withdraw It. He is permittøL.' ua 

to withdraw.the application is dismissed 1 7  Till I  
as withdrawn. 

Return Postal Orders file4/by the 
petitioner. 

VICE 	IRI44N 
a $ 

4EMBER ( 	N 	AT ' 
t. 	 k 	cr.J p 
) 	 I / 

1: 

4" 


